CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.NO,1720/96

HON'BLE JUSTICE CHETTUR SANKARAN NAIR(3J), Chairman
HON'BLE SHRI R,K,AHOCJA, MEMBER(A)

New Delhi, this 17th day of Ssptember, 1996

Shri Jagdish

s/o Shri Siri Ram

Resident of 424 _

Andrews Ganj _

NEW DELHI ' . oe e Applicant

(By Shri Feroze Ahmed, Aduocate)

Vs,

Union of India through

1. The Chairman
Telecom Commissioner.
- Sanchar Bhawan
NEW DELHI,

"2, The Chisef General Nanager(NTR)
Kidwai Bhawan
NEW DELHI,
- 3, The Chief General Manager
' T &0 Circle '
Sanchar Vikas Bhawan
Residency Road
Jabalpur (MP),
4, The Director(R/T)
T & D Circle

404, Eastern Court ‘
Y New Delhi - 1, oo » Respondents

‘This application having been heard
on 17,9.1956, the Tribunal on the
same day delivered the following:

0RDER
Chettur Sankaran Nair(J), Chairman

Applicant seeks a direction to réspondents'to
regulariée his serv}ces, and to Qrant him eight hours
work daily, -UWhether or not applicant is entitled to get
the reliefs prayeé for, can be ascertained only after a fact
adjudication, VWe find fromlA-1 dated 10.2.1995 that the
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question cf granting relief in cases like that of applicant,

ié engaging the ;ttention of fourth respondsnt, Applicant
may make a representation before fourth respondent appending
a copy éf A—1,aﬁd stating the full facts of the case,

Fourth respondent wili pass an order ﬁn the representation
within three months of the date of receipt of the

representation,

"2 Applicant wili produce a copy of this order

and a copy of the original application before fourth

respondent while making a representation,

3. With the aforesaid directions, we dispose of

the application, No costs,.

Dated, the 17th September, 1996,
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(R.K. AHOQ Af/////  (CHETTUR SANKARAN NAIR(J))
ME MBER( A) CHA IRMAN




